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FORM A
PUBLIC ANNOT'NCEMENT

(Under Regulation 6 ofthe Insolvency and Bankruptry Board oflndia (Insolvency Resolution Process for
Corporate Persons) Regulations, 20 I 6)

FOR THE ATTENTION OF THE CREDITORS OF
TANEJA IRON & STEEL CO. LIMITED

Notice is hereby given that the National Company Law Tribunal, Indore Bench has ordered the commencemelt of
a corporate insolvency resolution process of the Taneja Iron & Steel Co. Limited on07.07.2022. The creditors of
Taneja kon & Steel Co. Limited, are hereby called upon to submit their claims with proof on or before 26.07.2022
to the interim resolution professional at the address mentioned against entry No. 10. The financial creditors shall
submit their claims with proof by electronic means only. All other creditors may submit the claimrrrwith proof insubmlt thelr clalms wrth proot by electromc means only. AII omer credltors may submrt me clalmA
person, by pos! or by electronic means. Submission of false or misleading proofs ofplaim shall attrafj

Name and Signature of Interim Resolution Professional : [\/ 
fl , f t t(

FCs & IP Ketan S Dand i d Y* 7

t\

person, by pos! or by electronic means. Submission of false or misleading proofs ofplaim shall attrap{penalties.

Interim Resolution Professional
In the matter of Taneja Irun & Steel Co Ltd

KETAN SHANTILAL D,{NDIBBIRegno:IBBI/IPA-002/IPN00089/2017-18/10233 raE IAN irnAN ! ILAL Lr$tNl,
cim.tanqja@ennail.com (process specific) INSOLVENCY pROFESSIO;.{AL
ketan(a).sklco.ia (registered with IBBD
Mobile no: +el e820666557 lP I{0.-IBBUIP -002/IP.N0008912017'18110233

Address of the IRP registered with IBBI:
202, Shilpin Center, G. D. Ambekar Marg,
Dadar [E] / Wadala [W], Mumbai 400 031

Date:12.07.2022
Place: Mumbai

. \:.

RELEVANT PARTICULARS
Name of comorate dehtor TANE.IA IRON & STF.F.I. CO I-IMITF-D

2 Date of incomoration of comorate debtor 23108t2005

3 Authority under which corporate debtor is
incomorated / resistered

RoC-Gwalior

4 Corporate Identity No. / Limited Liability
Tdenlificafinn No of cnmorefe dehfor

u27 109MP2006PLC0l 8892

5 Ad&ess of the registered office and principal
office (if anv) of conrorate debtor

315, Transport Nagar, Indore MP 452017 IN

6 lnsolvency commencement date in respect of
coroorate debtor

07.07.2022 (order intimated to IRP on 12.07.2022)

7 Estimated date of closure of insolvency resolution
nrncess

08.01.2023

8 Name and registratio4 number of the insolvency
professional acting as interim resolution
nrofessional

FCS & IP Ketan S Dand
IBBI registration no:
IBBI/IpA-002/IPN00089/20 I 7-l R/l 0233

9 Address and e-mail of the interim resolution
professional, as registered with the Board

Address: 202, Shilpin Centre, G. D. Ambekar Marg,
Dadar [E] /Wadala [W], Mumbai 400 031
Email id: ketanrOsldco.in

t0 Address and e-mail to be used for correspondence
with the interim resolution professional

cirp. tanej a@gmail. com

Last date for submission of claims 26.07.2022
t2 Classes of creditors, if any, under clause (b) of

sub-section (6A) of section 21, ascertained by the
inferim reeohrtion nrnfeqqional

(a)
(b)

Operational creditors
Financial creditors

l3 Names of Insolvency Professionals identified to
act as Authorised Representative ofcreditors in a
nlacc /Three name< fnr eanh clrcs\

r{A

t4 (a) Relevant Forms and
(b) Details of authorized representatives are

available at:

Weblink httnsi//www.ibbi.sov.in'horne/dorvnloads
NA






